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very short term bank deposits and minimum
rates for one-year doposits and savings
deposits have been reduced. It has also
been decided to reduce the rate of interest
on 91 days’ Treasury bills from 3% per
cent to 3 per cent. We expect that the
structurc of interest rates will soon get
adjusted to the new Bank rate in a manner
conducive to the flow of adequate credit
into desired directions.

The cooperative sector obtains at present
refinance facilities from the Reserve Bank
at preferential rates which are 14 per cent
to 2 per cent below the Bank rate. ‘They
would contiriue to enjoy this margin of
preference in relation to the new Bank
rate.

It is my carnest hope that productive
effort in general will be encouraged by these
measures. In the last analysis, it is only
by greater production that we can curb
inflationary pressures or meet the threat of
such pressures emerging again in the eco-
nomy. The Reserve Bank will no doubt
continue to employ selective credit controls
to the extent necessary to ensure that the
credit resources are not used for unpro-
ductive purposes.

12 25 hrs.
RE. STATEMENT ON KUCHCHATIVU

MR. SPEAKER : The Prime Minister
will make a statement about Ceylon which
I had asked her to do on Friday. She is
perhaps making it in the Rajya Sabha.
The moment she comes here at 12.30 or
so, she will do it.

SHRI S.M. BANERIJEE (Kanpur): Why
first in the Rajya Sabha?

MR. SPEAKER : She had questions to
answer there and we were busy here. It
is only a matter of two or three minutes
only; it is not a question of a day. Mean-
while, I have allowed Shri Atal Bihari
Vajpayee to raise under rule 377 a matter.

12 25} hrs.
RE. AWARD OF KUTCH TRIBUNAL

Y rze fagrt aroral (a9InER )
faw 377 ¥ g A afRT ¥ @&
WA favwm @ AR aw =W
WAt g g )
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¥ fog dare A &1 wEtew e
q 9T @ T @G, I TR T
TNV Szt & qIT FT HAN
e § 1 77 dEg Mamey, W
dag & afuwT &1 afow g

# o Ig T R A9 aeAw
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WA 58 T R ag ¥
AT T FT AT A AT @ @9 9w
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MR. SPEAKER : No, not nccessary.

= sew fagrd aomat : ag shen
FT A |

MR. SPEAKER : Not at this stage.
SHRI NATH PAI rose—

st gEET wret o ()
ATy St 1 7y wgr s
TR &1 TEF A AT o Ifed
g, & TEw qwdT T g At
‘9% sfavaTE F F98 F W F a9 @Y
ST ITAT =ifed |

'MR. SPEAKER : He has said that.
The ‘Government is also here. Let them

if and when again they want to bring
forward a discussion.

st T ([8) : @I @ L
HR AW WERT, AT T A A
avft g FT AIlEE |

MR. SPEAKER : How can I say whether
they are going to have a discussion or not?
1 cannot speak on behalf of the Government

at least, I can speak on behalf of all of
you in the sense of fixing up some time.

S waT Fw g (< fﬂﬁﬁ')_
mwmﬁﬁﬂﬁ_ﬂﬁgﬂzﬂfﬁf
# oy, aadE A @ TfgE |

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : I quite appreciate
the anxiety of my hon. friend in the matter
of the Kutch Award which was expressed
very forcefully on the No-Confidence
Motion. The No-Confidence motion was
rejected by this honourable House, If
it is said that does not mean that Kutch
Award was discussed and approved by
this House I am not going to quarrel about
it. But that is not necesyary. .. The
agreement under which we Went to the
Tribunal was passed by this House and
that Agreement contains a -clause which
enjoins the Government to carry out the
Award immediately after it is given within
a certain period. It is in accordance with
that undertaking that the Government
is taking various steps that are to be taken.
It does not depend upon a vote of this
House; that does not mean that the autho-
rity of this House is not accepted by Govern-
ment. It is there. The authority of the
House cannot be challenged: But what-
ever powers have been given to Government
by this very Parliament and by the very
Constitution are exercised by Government
in its own right and that is what the Govern-
ment is doing.

SOME HON.,MEMBERS rose—

MR. SPEAKER : No further discussion.
I will consider it. (Interruptions) He has
given the f€ply; We are not geing to have
disoussion here and now. Aftet-all, you
cannot expect it this very miintte. Let me

consider it.
ot fa T3 ;e wERw, A9
39 foag o3 agw H3X F1-avw fog
qff™ & aa o At @ /& &
39 # o= feur s | (=AEA)

N s A - qfeaT & a1
It &= g Tfg | (mawm)
MR, SPEAKER : I will have to examint
the legal position. Off-hand, I cannot
say whether I can do this or that.
st wrzw fagrdt ammdt : seaw
AZIET, II-NE Helt ¥ N oy x4y
8 I ¥ oo age T waaw
¥ g @ fifs & afq awar O
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[sfr wewr fagrdy aegd)
T F & fIQ g0 qET ¥ AP I
g & | A9 @ 9 fauR &Y, afe
T aE ¥ 979 A FqEgEar &R
T # T a @ gw wifaqe
TOH ¥ IE T Q@ &, A e g
w1 I G @I, @ @ @K a
FYAN FRT |
MR. SPEAKER : Give me time to
consider it.
st M - WA 9ee
TR 99 @i A JIEG AT FV G
st gew 8T FHAT (INF) : @
N JE@T X BF 2| (FmEEE)
ot Mot @€ - ... aR R
AT QY WFe FL 1 IF 37 AT NF
TN Y A% A FFAT | A T
A9 e F3, AfFq 3Q s & &
WY I FW GAFW T | qg FA
WAFRE ¢
“The decision of the Tribunal referred
to in (iii) above shall be binding on both
Governments, and shall not be ques-
tioned on any ground whatsoever.
Both Governments undertake to imple-
ment the findings of the Tribunal in
full as quickly as possible and shall
refer to the Tribunal for decision any
difficulties which may arise between
them in the implementation of these
findings. For that purpose, the Tri-
bunal shall remain in being until its

findings have been implemented in
full.”

Y FI AW AT . FFREIF FY
wFfa & fou 97 & amw w0 A
Freft &7 (swmwra)

st areadea fesgr (ang)
qfeaie ¥ e Wewd fem &
AAAT G5 99 997 gl 47 99 9y
¥ gy T 7 (swAEw)

«ft <fx T : @ g faw fear
q1 | (sTwaT™)
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T W AT A, @ T |
W g ? (saawm)

=t gFR 97 ¥BAW : §F I
i fEr @mr wfgg (smwam)

HAf aadwd feegr - @ A
FT TAFERE 99 | 99 3 W@ av |
A T FT W I AT FIA 7 AfFR
T & (waam)

SHRI BAL RAJ MADHOK (South
Delhi) : The Deputy Prime Minister has
referred to the Agreement. But the Agree-
ment was for demarcation of boundary.
Our charge is that there has been transfer
of boundary. You cannot have transfer
of boundary without the approval of Parlia-
ment. He cannot go by that.

SHRI NATH PAI (Rajapur) : I have
one submission to make. Thc Deputy
Prime Minister has been good enough to
read the relevant clause from that Agree-
ment. His whole contention has been all
the while that this was the Agreement.
This was the Agreement entered into by
the Government of India. It is only fair
to point out to you and to him that those
who opposed it then have the right to
oppose it now. We never accepted it then
and, therefore, we retain our right to dis-
agree with that.

Sir, this is a substantial matter which needs
to be before the House. 1 will not say
that it was not discussed—it is true we did
discuss it—but what we are submitting is
if the Agreement was brought before the
House in the form of substantive motion
to which a reference was made by the
Home Minister, the Prime Minister and
the Deputy Prime Minister, it is only fair
to the House that the Government comes
before this House asking for the approval
of the House to the Award as such.

SHRIMATI TARKESHWARI SINHA :
Let them do it if they want.

SHRI NATH PAI : May I assure the
hon. lady Member that we shall be -glad
to bring a motion disapproving this Award
and I hope, Sir, you will be pleased to give
consent. Sir, there are only two amall
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things that are annoying us. We raised the
Question that the Supreme Court might be
consulted. 1 do not know why the Govern-
ment is avoiding that. Therc were two
courses open to this Government, cither to
make a reference to the Supreme Court in
the light of the judgement of the Supreme
Court in the Beru Bari case, or alternatively
to seek the approval, substantially, of the
House. Neither has been done and,
therefore, it is not fair for the Deputy
Prime Minister to say that the authority
of the House will prevail. They are defying
it at every stage and 1 do not know how
he says that thc authority of the House
will prevail. May I have a reply from him
on this? .

MR. SPEAKER : Mr. Ranga. The
Minister can reply at the end.

SHRI RANGA (Srikakulam) : When
the no-confidence motion was sought
to be moved here, the Minister for Parlia-
mentary Affairs opposed the very motion
here. 1Is it not so? (Interruption) If he had
not opposed it and if they were prepared to
accept the challenge of no-confidence
motion, there would not have been any
necessity for you to ask us to rise in support
of it and indicatc whether we would like it
to be discussed or not. Since they opposed
it, therc was no substantivec motion from
them or even the acceptance of a challenge.
Under thosc circumstances, keeping one-
sclf strictly within the usual procedurc of
this House, would it not havc been proper
for the Government to have come forward
even though accordingly to them Parlia-
ment is said to havc given them the
power to go to the Tribunal and also
to implement the decision or the award?
Would it not have been proper for them
to have come here within the short period
which was given by that earlier agreement to
seek the permission of this House, to pursue
whatever action was found necessary in
order to give effect to the award? Would
this not have been proper according to the
Parliamentary procedure? 1 do not know
why the Government did not think of it
and I am surprised why my hon. friend,
the Deputy Prime Minister wants to stick
to the letter of the usual procedure of the
Government that once a particular autho-
rity is given by this parliament, they would
be free to pursue the lin cindicated in that
authority without coming to this House
at all at any stage. Since this is such an

important matter over which emotions
are exercised and are aroused all over
the country, and more particularly in Guja-
rat, would it not be proper for the Govern-
ment to indicate their readiness to take
this House once again, if necd be, into
their confidence and seek its approval
directly so that there would be no doubts
at all in regard to the procedure?

SHRI H. N. MUKERJEE (Calcutta North
East) : I had no mind to intervene, but
1 do feel that there is a very good case for
the idea that Government should bring a
substantive motion on this issue. Time
and again thc Government shows what
virtually amounts to disregard of the House
by failing to perform its obvious duty.
1 feel that this Parliament, which was only
elected last year, this Parliament which
represents, for the time being, the sovereign
powers of our people, have certainly the
right to examine whatever decision Govern-
ment wants to put forward. 1 know,
Government is pointing out that the matter
was discussed apropos the no-confidence
motion, but to thc no-confidence motion so
many other factors also contributed and
it is only right and proper that there is a
full discussion when there is so much
feeling in the country. Government con-
tinues to be run by the same Party as was
in power in 1965. I have no quarrel with
it; it is no good my quarrelling with it.
But this is a Parliament which if it chooses
to cxercise its rights, even perversely, can
do so. This is a Parliament which is not
boundly what was done by the last Parlia-
ment, if Parliamentary sovercignty has
any mecaning whatever. I personally am
in favour of my country going ahead with-
out any dclay in performing whatever
commitments we may have made before
the whole world; I do not want any delay,
but there are certain Parliamentary pro-
pricties which ought to be observed. These
forms are important. That is why
I feel that you, Sir, in your wisdom may
be inclined to give us a proper directive.

SHRI P. VENKATASUBBAIAH (Nan-
dyal) : From what I could understand
from the Finance Minister, this Housc has
ratified the reference of this matter to a
tribunal with all its implications and the
terms of reference ctc. This matter was
brought before the House for discussion
Many Opposition Members had moved
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certain  amendments . which were thrown
out. Ultimately this House . approved of
the decision to refer this matter to a tribunal
with all the conditions involved in it.: When
this matter has had the seal of approval
of the House, the question is whether it
is necessary that this matter should again
be discussed and should have the approval
and ratification of this House. I am not
going into the merits of this question. 1
also agree with my hon. friends that this
is a very important matter that concerns
every citizen of the country. But if we
say that every matter which the previous
Parfiament had in its wisdom ratified
should be reopened by this Parliament and
should be discussed again, 1 do not think
that it would be in keeping with our par-
Lamentary practice. So, 1 endorse the
Finance Minister’s opinion.

off xfy T : e wRew, fowet
qiferaTie § 9@ 39 9 a59 g 4 at
™ arit & sEwr fadw fear am
ol Y afawEe &1 s o SEd
R A o frw 7E, ST w1 AT
W g A $R NS g dfee
g A g AT 8 [ T F@ER A
vifgsm # 2 faar § R fee =
araf 5T W } @ 39 feaafexr & g
ot g wman ¥ T g B gewefen
A T A @ W s @
& o, T geefer A 9 o
g a9 fadw wwe % 1

oft w7 wrf qdw (W) : s
4T, 9 qg TN T q&A $ aWA
A TN WAy &Y AR qEA X 269
28 AT ¥ Ty qr@ fram | a9 SEw
w7 i AT 9y A A AT
Afew s & fem ar @ O
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o987 a1 9d g fr sw s A S OE
qfsa & fear 91 SR R ¥
ST AT | T FE F

‘Because we did not agree, therefore, we
are not prepared to accept it’ is not proper.
That is what their argument amounts to.
After all, in parliamentary democracy oncc
it is passed by the majority, then it has to
be acceptable to all.

Sl gew AT wwRat  (F9E)
Fq WY, WA W qrfFeE
F UeHiaF T § dga 497 q< g |
qffa™ § saad 1 a® § feaet-
fam 3 ok W@ & @R SHGEE
ggfa & s & (swawmE)

it FFTT T 7w A7 A
# AT FT FART FF (SqEw)

SHRIMATI TARKESHWARI SINHA:
Why should the Opposition Members
indulge all the time in sarcastic remarks?
They have no business to behave in this
manner : (Interruptions) 1 have not come
here after doing smuggling. 1 really protest
against these kinds of remarks. The hon.
Members sitting there do not even know
how to speak in a dignified manner and
they indulge in certain dirty remarks
and improper remarks and they take credit
for it and they think that it is a great dig-
nity attached to membership. (Interrup-
tions) Certainly, we come from better stock
and we have never seen this sort of be-
haviour, and, it certainly offends our dig-
nity. The hon. Member can go and behave
in this manner in the bazar but he cannot
behave here in this manner. He may
go and behave like this in the bazar where
that kind of remark may be pertinent, but
not in Parliament.

I have not come herc after smuggling.

MR. SPEAKER : 1 am very sorry that
any hon, Member should pass any remarks
against another hon. Member.

SHRIMATI TARKESHWARI SINHA:
Let hon. Members sitting in the fronmt
in the Opposition Benches ask their friends
behind to behave in a dignified manner and
spoak in a dignified manner. Let them
not look at me but let them look behind and
tell their friends to behmve in dignified
manher.
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AN HON. MEMBER : I think a parti-
cular Member has been singled out....

MR. SPEAKER : If any particular
Member has been singled out then that is
unfortunate. That is not proper. I would
appeal to all sections of the House that
undignified remarks should not be passed.

ot To To AT (awT) : W TET
AT @ e "y, fF " agen
7 @ fary F7 ard § ) s
T AE IO Y L. (W)

sftadt adrad fogr : @ Y
F A 1 gfre ag v @

MR. SPEAKER : May 1 now request
Shri Yajna Datt Sharma to sit down?
It is this cross-talk across the tables that is
encouraging all this. From whichever
side it may be, they are ignoring the Speaker
<completely and talking between themselves.
How can I control any such remarks if
they do so? Therefore, now I am helpless.

Now, Shri Prakash Vir Shastri.

SHRI HEM BARUA (Mangaldai) : We
arc interested in knowing the offending
words that had been used.

MR. SPEAKER : Why should he rake
it up now? He is not helping the situation.
‘Why does he want those words to be repeated
now?

Y gEwRT® o (dTr)
oy AR, § OF faee o faeelt
FTAT ATEAT E. .. (W) . F o
T F AR | i AREAT §, T
& AR & oY 1 3 faeht g v

MR. SPEAKER : I shall clarify the
position. All this talk was without the
permission of the Chair. Some remark
had been made and some protest was made.
The hon. Member is now asking for my
permission to legalise the whole thing.
I am not able to understand this. The
thing passed without any ‘permission’ being
sought from me. Now, the hon. Member
wants to legalise the whole thing by asking
for my permission.

SHRI HEM BARUA : You said that
the Speaker had been ignored. Therefore,
we are pained.

St gFiT wrEa ;e WPy,
¥ FEtaT § qF & g wEAr W
a1 f&5 wra R qifsm & qoFfas
T F Aifas seac & ok ag Aifeas
I 7g ¢ fr wifeea & Sde saw
FT 7959 I ¥ faU wwE w1 wW
FAT § WX ARG § TF FAddT
ggfa & s 9X @ gf g &
fomq AT s & whafafee
T AW AL AW F T 9T
¢ | T® T O AT TAT AU g
St FfaaE 1 w@E AET W 4T
I T F,00 Nk TG4 5 qg A
Afa-after # afawaw swe F@T &)
afg = qeae 7w F T § @
T ¥ TH 909 FT JeqG g1 (F 58 &
ot #Y Wi FCHT A wiFT FR faar
¢ fau gz sfaafas & sfaae
wFe FT § AR fox 9y afqwam 1
SEar 1< mar gt av = g
AR F TR 7 AR T&HR F qRl
M 7o a9 | g ww W
Ty TF T 78 ¢ F Iu-wuTr Helr
3 o aror w1 oo fegr & 9@ aT@
T I F F qE Y T F AR
frean agarlt T 3w & g@ ~E-
et At Wigwmg FO9 9InET ¥ WY
g1 # I TO-EF W AAI I E
fiF a8 Tfas fomm & sk gg sY v
dnfas fug 78 AT o awAT L.
MR. SPEAKER : The hon. Member

need not go into details. All that he wants
is that there should be a discussion.

oft st e et : oY aTr & W
g § 98 78 fv wifs ag g@r
dfraT & wwteT § v § A v g
q g0k 39 & qaAr Wl § Ak
AfewE TR W agEr SwT Oy
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[t srrerefiT wreft]
gt & 5 vv8 faae @ 9 fo
7 oy 9@ 1 377 3g S § fr
A W @R T F99 F W F I
wqg ¥t ggAfa fau faar so wisfa
Y AT WM FT F TAGAT WA
* fawda w1 frar § o g srfas<i
¥ age ag ¢ § | @few 3w 9T fE
¥ faaz &1 wfge x ag= 37 @wfa
Fr afg

= ®o ATo feart (Ifaar) : sre
AEIRE, AfTwaT FT ST S AT 9

qra oaw W W+ FfEA A
FfREq § F58 FT AT feq

= F qma ag i sy =fgd o
safad & argaT § i 5@ o< agi fema
i srfed

SHRI1 K. NARAYANA RAO (Bobbili) :
There is a great amount of substance in
what Mr. Vajpayec has, said because last
time when we discussed it, it was a ncgative
vote. Parliament has not positively given
its authority to Government to procced
with the implementation of this award.
It is true that we have entercd into an
agreement, we have approved the agreement
but the modalities through which the
Goverrvaent has to implement the award
we have not been specified therein. Therc-
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fore, my submission is that this is an inter-
nal disciplinary mattcr. In Entry No.
14 of the Union List, entering into treatics
and implementation of treaties has becn
specifically mentioned. Therefore, on an
award like this which affects at least the
interests of India if not the rights of India,
I feel that positive authority from Parlia-
ment is called for.

SHRI NATH PAI : We have given a
motion. I hope he will accept it.

St $aT A T ;A AGIEA,
TE A T FIH AW |

MR. SPEAKER : No. please. That
means | will have to allow everybody.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : You know my party’s stand.

MR. SPEAKER : That is why I thought
you did not want to spcak.

SHRI1 JYOTIRMOY BASU : We would
very much like that Parliament should be
given a chance to have a discussion on the
subject, and Government should try to get
the full approval of this House.

ST FAT W TR AN TR,
# uF 7% a9 FA AGATE |

MR. SPEAKER : It is impossible now.
If [ allow you, I will have to allow every-
body.

Wl ®AT W A A AR,
7 g1 98 € 5 " W oft &
I 78 FeT & fF m@E 7 ag @ famr
2 {5 =t aFT I R @ a9
& A s, R AW o s e
ag 3% Y Y, O T 39 FT A AAGE
t 5 9z @ a7 F g @Y o
afgd? @R § a5 G G faar @
fF qifarie 99 #! feerg T@ w40
zafad afagme< § @ X @9
feepwmr g wifed 1

MR. SPEAKER : Therc is no point.
Nothing new at all in this.

SHRI MORARJI DESAI : If I may
take the last point first, it is not true that
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this award has not been put before the
House. It has been laid on the Table of
the House.

SHRI KANWAR LAL GUPTA : There
.was no discussion.

SHRI MORARIJI DESAI : When it is
said that Government have disregarded
this Parliament, 1 respectfully refute this
allegation with all the strength that 1 can
command. Let any instance be pointed
out in which this Government has dis-
regarded the authority of this Parliament
in any case.

»ft ofa T q SET A 39 faA
fect aftFe &1 squr fFT 4!

SHRI MORARJI DESAI : This is not
amatter in which the authority of Parliament
is being disrcgarded. If anybedy disre-
gards the authority of Parliament, it is my
hon. friends who do not even obey your
rulings, and who create scenes here, un-
precendented scenes, against all parliamen-
tary practice, but I do not want to quarrel
about it. Let the non. members do what
befiits them, and it is your authority that
has to prevail. 1 have nothing to say.

SHRI NATH PAI
different matter.

SHR1 MORARIJI DESALI : If it had not
been referred to 1 would not have made
this remarks.

: That is quite a

Coming to this, I do not dispute the right
of my hon. friends who opposed the agree-
ment in Parliament before 10 dispute it even
today. How can 1 dispute anybody’s right
to do s0? 1 cannot also dispute the right
of this Parliament to take a decision con-
trary to what decision might have been taken
by the previous Parliament. How can 1
do that? I have never tried to doit. But
there is an authority vested in Government
by Parliament itself, by the Constitution,
and if Government does not exercise that
authority, Government will not be ful-
filling its responsibility.

I do not think that any Govcrnment
will be worth the name if it refuses to exer-
cise the authority which is given to it. We
do not want, therefore, t0 give up our
responsibility which has been undertaken
by the Government to carry out the award
as it has been given and accepted.

1408
Gen. Dis.

I have no desire to stall any discussion
on this matter. That is for you to decide
whether there should be any discussion.
But as I said, it was not necessary for
Government nor proper for Government
to bring it to this House for ratification.
(Interruptions).

MR. SPEAKER : Now that the hon.
member has placed his motion, let us sec
what shape it takes later on .

12-57 hrs.

RAILWAY BUDGET—GENERAL
DISCUSSION—contd.

MR. SPEAKER : W¢ have already
spent 4 hours and 8 hours are left for the
general discussion of the Railway Budget.
I'thinkit will take a monthto finish the work
pending before the House. Tomorrow 1
have called for a meeting of the Business
Advisory Committee. I would request
my friends to attend that mecting so that
we may arrange the work. So much
work is pending that cven if we sit for 18
hours a day, we will not be able to finish
it.  Anyhow, tomorrow we will discuss it
in the chamber.

There is a half-hour discussion at 5-30-
PM.

The Prime Minister will make a statement
at S o'clock. We shall now adjourn for
lunch, because only three minutes are left
and there is no point in taking up the
discussion now.

12-58 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at Fourteen of the Clock

[MR. DEPUTY-SPEAKAR in the chair]

RAILWAY BUDGET—GENERAL
DISCUSSION—contd.

SHRIB. K.DAS CHOWDHURY (Cooch
Bchar) : Mr. Deputy-Speaker, Sir, at the
outset, I must say a word in praise of rail--
way workmen for doing their best toimprove
the conditions of Railways and I thank
them all.:

The Budget, which the hon. Minister of
Railways has introduced in the House,
is a betrayal of the people and has brought



